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Present : Shri B. L. Maclhok for Shri B. S. Mainee,
counsel for the respondents.

Shri D. K. Sharina for Shri Shy'atn Moorjani ^
counsel for the respondents.

The respondents' counsel placed for our perusal

the notice dated 5 ='!.1993 issued to the petitioner

enclosing a copy of the inquiry officer's report.

Learned counsel for the petitioner submitted that he

would like to verify if this information is correct.

We do not consider it necessary to grant time as there

• no re.ison to disbelieve -the statement of the

learned courisel foi" the respondents as^along with the

•" " notice.a copy of the inquiry officer's report has been

cricTosed t-^ml :,lins fasBtt shown to us for perusal during

the course of arguments. In these nothing survives in

those proceedings. This peti'tion is accordingly

~di'jposed of.
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